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A.J. singh. s/o Late Shri A.W. singh. aged
about 44 years. R/O ReLLway Quarter No.D-21.

Agra ~anbt •• Working as Guard (Grade 'A'). S
Central Railway. Jhansi 0ivision. Jhansi(U.?)

Applicant

Versus .
';;:

1. Union of India through the General Manager.
~entral Rail'i",ay. G.M.' s Office. Bombay V.T.

2. The Divisional Railway Manager. Central
Rel. Lway, 8.R."1.'s Office. Jhansi (U.P.)

3. The Senior Divi si onal Operati ng Superin-
tendent. ::::entral ~ai Lwa y, D.R.M.'s Office.
Jhansi (U.P.)

By Advocate Shri prasha~thur

o R D E R ( Oral

.§.Y.J:!0 n ' bl ~r±!. •I. NaSlYi. Member (J)
shri A.J~ Singh has preferred this

8.A. with the prayer to direct the respondents

to consider him for transfer to Agra and also

to refund the excess rent recovered fron December.

1990. Tr1ere is also reques't for di rection to the

~espondents to permit him to retain ~ua~ter at

Agra till his case ~or transfer to Agra was ~
~<';~A.4 .S.'Q€lr-eO..
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As per case of the applicant While
in the service of the respondents as Mail Guard
he was transferred £ro~ Agra to Gwalior. for
which he got his na~e registered for being
trans;erred back to Agra and sought ~ermission
to retain the ~~railway quarter, Which was
allotted to him durL n:Jhis pJstin:Jat Agra.
~he respJndents die not consider his re~uest
favourably and passed order for recovery of
rent in excess to no~al rent.

3. The respondents have contested the
',.

c~se ~nd filed the counter.reply with the nention
that the a ~licant ret~ined the quarter at Agra
unauthorisedly even beyond the permissible pe rd.od
as allowetilon transfer and. therefore. he was
sUbjected :.0 recovery 0 f panel/damage rent. It
has also been ~entioned that the co~petent auth-
ority empowered to ermit the ~~~retention of
railway quarter. hut the ap?i;[oafxt was never
approached. therefore. no permission viasgiven
to hi~ to retain the railway quarter at Agra.
Regardi t;J the cases referred by the applicant
to whom pernission was granted to r~tain the
quarter at their place of.previous posting. it
has been mentioned that their individual cases
were decided in the light of their represent-.
ation to ?roper authority_

4. Heard, shri H.~. Pandey. learned

~'- ~ e-, ••• pg.J.!-
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couns~l f~ the p~licant and Shri Prashant

:·1athur.learned counsel for the r'es ponde nt.s,

Perused _he record.

5. In this aatter 10 it is not in

dispute that the ap licant was allotted a

railway quarter luring his posting at Agra.

It is also not in dispute that the applicant

was transferred to Gwalior in the year 1989.

The fact that the applicant noved for his

tnansfer back to ~ra and also that he was

transferred fro:n Gwalior to .1athura and also

the fact that the applicant retained the rail-
';:

way quarterat Agra continuously is also not in

lispute. The onl y grievance, of the a .)licant

is that the authorities in the respondents

establishment per:nitted the other similarly

situated e~ployees to retain their quarter

at th ir previous lace of postinq. but the

applicant has been discriminated by not per~itt-

i~g hi~ likewise.

60 It has been brought on record

through pleading from the side of the res-

pondents that the applicant never a~proached

the proper competent authority for pe~ission

to retain the quarter at gra and. therefore.

no permission could be accorded to hi~ as it

has been iflonein other cases, who rill ~~~e-::::.r.--~?-

approachedj~~ /~ t:'U:-t--/I4..-~·) ~

~~~
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7. It is quite evident fro'llthe facts
and o i rc ims t mces 0_ the ma t.t.er'that the ap licant

did not vacate the quarter allotted to him at Agra

even after his transfer and retained beyond the

permissible period. for which he VIas liable to

pay panel/damag_ rent as per rules in this regard.

8. At this stage. learned counsel £Or

the applicant mentions that though development

after institution of this O.A. could not be pleaded.

the present position is that in the year 1994. the

applicant has been transferred from Mathura to

Agra where he joined and he has been allotted '~

the sa'1\equarter, which was in his oc~upation

and therefore'. the respondents rna y be directed

to regularise his occupation.

9. I an afraid. no such direction is

possible, onl y an ebse r'vat.Loncan be -nade that

incase the ~pplicant '11akesa request through

representation to the respondent~. the cO'1\petent

authority '11ayconsider and decide the sa'lla

expeditiously in the light of facts and circu-n-

stances of the '11atterand rules in this regard.

10. '¥},withthe a cove observation. the

O.Ao is dismissed. No order sts. N
jCJ'--cJt

Member (J)


